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Arrangement of Sections

Short title, extent and commencement.
Definitions.
Appointment of Director.
Audit of accounts.
Power of audit of accounts of certain authorities, bodies, institutions or funds.
Audit of accounts of stock and stores and verification of cash balance.
Manner in which audit is to be conducted.
Auditor to be deemed to be public servant.
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20. Protection of action taken in good faith.
- Special provision for pending audit
22. Power of Government to make rules.
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24, Savings.
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* appoint a person, having such qualifica

other fund which the Government may, py notification in
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lare to be alocal tund for the purpose

the Official Gazette, dec

of this Act;
‘Prescribed means prescr
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ibed by rules made under this Act;
edule appended 10 this Act;

‘Special Audit’ means an audit of accounts pertainingto & specified
items or series of items requiring thorough examination, and includes
re-audit of the accounts for a period already covered by audit as

specified by the Director;
‘State’ means the State of Sikkim.
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tions as may be prescribed,
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The State Government shall, by Notific
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All officers and staff of the Local Fund Audit Directorate shall be
sub-ordinate to the Director who shall have general superiniendence
and control over them in the performance of their functions under
this Act or the rules made there under.
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19.

21.

22,

(2) On receipt of a report under sub-section (1), the Director shall
immediately conduct or. cause to be conducted a special audit of
the accounts of that local authority as he considers necessary
depending upon the magnitude of such defalcation or loss:

Provided that nothing in this section shall prevent the local
authority from taking criminal proceedings against any person
suspected of, or involved in, any defalcation or loss of money or
stores, where such a course is considered expedient.

The Director shall send to the Government annually a consolidated report
of the accounts audited by him containing such particulars which he intends
to bring to their notice and the Government shall within a period of three
months after the receipts of the same; cause it to be laid before the
Legislative Assembly.

No suit, prosecution or other legal proceedings shall lie against the Director
or any officer acting under the provisions of this Act for anything which is,
in goodfaith, done or intended to be done under this Act or rules made
there under. :

All audit of accounts pending at the commencement of this Act in respect

- of any local authority or local fund included in the Schedule shall,

notwithstanding anything contained in this Act, be continued and completed
by the Director, within such time as may be prescribed, in the same manner
in which such accounts were being audited by him, as if this Act had not
been enacted.

(M The State Government may, by notification in the Official
Gazette, make rules for the purpose of carrying into effect
of this Act.

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may provide for all or any of -
the following matters, namely:-

(a) the manner and the form in which the accounts of a
local authority whose accounts are subject to audit
under this Act, shall be kept and presented ;

(b) the powers and duties of auditors and the procedure
to be followed by them for conducting an audit and the
period at which such audit may be conducted ;

(c) the manner in which the matters required to be -

: published under this Act shall be published ; and
(d) all other matters, which may be or are required to
be prescribed.

(3) Every rule made under this Act shall be laid as soon as
may be after it is made before the Legislative Assembly
while itis in session and if, the Legislative Assembly makes
any modification in the rule or decides that the rule should
not be made, the rule shall thereafter have effect only in

such modified form or be of no effect, as the case may be;
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